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INTRODUCTION

1, the Chairman, Committee on the Welfare of Scheduled Castes
and- Scheduled Tribes having been authorised by the Committee to
submit the Report on their behalf present this Ninth Report on the
Ministry of Agriculture and Rural Development (Department of Rural
Development)—Problem of Drinking Water Supply for Scheduled
Castes and Scheduled Tribes in States and Union Territories.

2. The Committee took the evidence of the representatives of the
Ministry of Agriculture and Rural Development (Department of Rural
Development) on 15th and 16th October, 1985.

The Committee wish to express their thanks to officers of the Min-

istry of Agriculture and Rural Development (Department of Rural
Development) for placing before them material and information the
Committee wanted in connection with the examination of the subject.

3. The Report was considered and adopted by the Committee on
31st March, 1986,

4. A summary of conclusions/recommendations contained in the
Report is appended.

NEw DELHI; K. D. SULTANPUR],
1 April, 1986 Chairman,
11 Chaitra, 1908 (S). Committee on the Welare of

Scheduled Castes and
Scheduled Tribes

)



CHAPTER 1
(i) Introductory

Regarding water supply and sanitation, the Sixth Five Year Plan
{1980—85) states that “Although a national Water Supply Programme
was launched in 1954 during the very First Five Year Plan, and pro-
gressively larger allocations were made for water supply and sanitation
in succeeding Five Yeps Plans, the progress made so far in the provision
of safe water supply and basic sanitation can hardly be called satisfac-
tory. The available statistics relating to the status of rural and urban
water supply in India present a discouraging picture especially in the
rural areas. By March 1980 about 2 lakh villages in the country with
a population of some 160 million were yet to be provided with potable
water supply facilities. The situation in the urban areas is relatively
better but here too particularly, in the hundred of smaller towns, water
supply and sanitation arrangement are far from adequate. The statistics
in fact do not fully reflect the hardship and inconvenience that is ex-
pericnced by the poor, pacticularly the women and children, in areas
where water is scarce, inadequate or polluted. In terms of mandays lost
due to water-borne or water related disease which constitute nearly
80 per cent of the public health problem of our country, the wastage is
indeed colossal.

1.2 Until the end of Fouth Five Year Plan i.e. during the period
1951—74, the total investment made by the Central and State Gov-
ernments for providing water supply and sanitation facilities was of the
order of Rs. 855 crores, over 65 per cent of it in the urban area.
During this period, the water supply programme was not given a high
enough pnonty in the national planning process. The constraint of
resources in the States and the competing demands for programmes in
other sectors compelled the State and local Governments to give re-
latively lower priority to water supply in the allocation of funds. There
was also at the same time insufficient appreciation of the magnitude and
-complexity of the problem.”

3 In this connection, Seventh Plan Document states as under:

“As in the Sixth Plan, the rural water supply continued to be
a part of the Minimum Needs Programme as well as the revised 20
‘Point Programme during the Seventh Plan. However, in order to
achieve the maximum coverage of rural population during the Seventh
Plan. the scope of rural water supply to MNP needs to be extended to
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all villages, whereas it was restricted to identitied problem villages untik
the end of the Sixth Plan. It may be noticed that, during the Sixth Plan
period, there has been aquantum jump in investment in the sector,
especially with regard to the provision of rural supply. The priority
given to this programme is clearly seen from the fact that the Central
Government has given a big helping hand to the State Governments
in providing the problem villages with water supply by progressively
increasing the Central assistance under the Accelerated Rural Water
Supply Programme (ARP). The amount under ARP and incentive
schemes given to the States for the implementation of rural water
supply programme in the Sixth Plan amounted to Rs. 918.65 crores

and during the Seventh Plan, it is likely to be about 1.5 time- that
amount.”

1.4 The Seventh Plan Document further states that “Attempts would
be made to cover all those villages which do not have an assured
source of water supply within a distance of 0.5 km (as against the
present norm of 1.6 km. and also to enhance per capita norm for water
supply from 40 litres per capita per day (ped) to 70 pcd, daring
Seventh Plan, as recommended by the Estimates Committee.

1.5 It is also essential to cnsure that the poor sections of the society
like Scheduled Castes, Scheduled Tribes and landless agricultural labou.-
rers have equal access to this facility. In this context, the location of
the source|water collection points is important. This calls for greater
attention to the matter of selection of location of the sources/water
colection points. Where necessarv, additional sources|water collection
points for enabling the poor to obtain access to safe drinking water
should be separately provided if access to the community sources pro-

vided under the general scheme for drinking water supply to villages is
difficult for them. :

1.6 A new policy is also being evolved in the Seventh Plan to tackle
special problems of water supply which are peculiar to certain States
(Rajasthan, Haryana and Madhya Pradesh) to hilly areas. The pro-

blems of such States and arcas will receive special attention in the
Seventh Plan,

(ii) Responsibility of Central Government

1.7. The Ministry of Agriculture (Department of Rural Deve-
lopment) have stated that the provision of drinking water is the res-
ponsibility of the States. The responsibility of the Centre is limited
to advising in the implementation of the drioking water supply
schemes and providing funds under the Accelerated Rural Water
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supply programme. The Central Government render technical advice
through the Central Public Health and Environment Engineering Or-
ganisation (CPHPEO) to the vanous States and Union Territories
by going through critically schemes which are proposed to be impie-
mented by the States under the ARP. The Centre also helps the
States in obtaining international assistance for rural water supply pro-
grammes. However. the full responsibility for implementation of the

drinking water supply schemes entirely rests with the States and the
Union Territories.

(iit) Implementation of Schemes during First to Fourth Plans

1.8, 1t has been stated that after Independence, the Environmental
Hygienc Committee made an overall assessment of the country wide
problems in the entire field of environment Hygiene. The commitiee
had secommended a comprehensive plan to provide water supply and
sanitation facilities for about 90 per cent of the population in a period
of 40 years. When the First Five Year Plan was launched in 1951,
the provisions for water supply and sanitation schemes were made
ander community development work and local development work in-
cluded in the plan. Following this the Central Government also ini-
tiated the water supply and sanitation programme during the First
Plan as part of the health schemes under the plan and made specific
provision by way of loans and grants for the States to implement
water supply and sanitation schemes in both urban & rural areas.

1.9. The Ministry of Agriculture (Department of Rura] Develop-
ment) have further stated that no information is available regarding
any specific schemes which were implemented in the various States
and Union Territories during the first four Five year plans since the
subject matter is the responsibility of the State Governments. How-
ever, expenditure incurred during the first four plans was of the order
of 855 crores.

1.10. As regards achievements made uuring the First to Fourth
Five Year Plans (1951 to 1974), the Ministry have stated that no
data at national level is available regrding the actual achievements
made under this Sector.

(iv) Implementation of schemes during the Sth & 6sth plans

1.1 Regurding schemes implemented during the Fifth & Sixth
plans, the Ministry have stated that during the Fifth plan (1974—79)

the concept of minimum needs programme was introduced for the
first time. The rural water supply was one of the scectors which
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was. included under the Minimum Needs Programme. It was expect-
ed that the various State Governments would concentrate on the
Pprovision of drinking water supply facilities to the identified problem
villages under the Minimum Needs Programme, On the recommen-
dation of the National Development Council the Ceatrally Sponsored
Programme ot Accelerated Rural Water Supply which was in opera-
tion for 2 years i.e. 1972-73 and 1973-74 was withdrawn and the
States were expected to carry on the programme of providing water
supply to the identified problem villages under the State Sector
M.N.P.  With this monitoring by the Central Government got reduced
and the States were expected to furnish information only at the time
of the submission of annual plan proposals to the Planning Commis-
sion. The States were also expected to implement other water supply
schemes both in urban and rural areas depending on the allocation
made in their budget. However, in 1977-78 the Central Govern-
ment re-introduced the Accelerated Rural Water Supply programme
under which the Centre provided 100 per cent grant to States and
‘Union territories for implementing water supply schemes in the iden-
tified problem villages.

1.12 The A.R.P. was continued during the 6th plan with the
‘Centre providing assistance to the States to cover the identified prob-
lem villages with atleast one source of safe drinking water.

(v) Expenditure on water supply schemes during various plans

The expenditure incurred on rural water supply. urban water
supply and sanitation during first to sixth plans is indicated in the
"Statement below:—

( Ra. in Crores)
IPlan  II Plan ITIPlan IV Plan V Plan VI Plan
+9 1980—
Annual 8)
Plans (Amt.
(1966—60) paid).
"Rural Water Supply . . 3 30 48 208 429 2485.33
Urban Water Supply & Sanitation . 8 4 174 340 830 1419.00
Rural Sanitation . . . . . . .. 52 68.00
TorAL : 1" 4 290 548 1020 8972.38

1.14 Tt will be seen that the total expenditure on Water Supply
-and Sanitation Sector during First to sixth Plans is about 5847.33
crores. ‘
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1.15 The details of Outlay for water supply and sanitation during
the 7th plan period is indicated in the Statement below:—

Seventh Plan Outlay —Water Supply and Sanitation

{Rs. crores)
SL Scheme VII Plan
No. 1985 —qn
Ontlay
1 2 3
1. States/UTs Plan
(i) Rural Water Supply aud Sanitation of which MNP . 2950.00
(2253.25)
(ii) Urban Water Supply and Sanitation 2935.64
ToraL : States/UTs Plan 5285.64

2. Central Plan
(i) Centrally Sponsored Ac~ lerated Rural Water  8upply Programme
(ARP) . . . . . . . . . . 1201.02
(ii) Incentive Bonus Scheme
(ili) Other Programmes . . . 35.61
Total Central Plan : 1236.83
Grawp TOTAL : 6322. 47

1.16 The Committee note that the total investment made by
Central and State Governments on Water Supply snd Samitation during
first to fourth Plans was of the order of 855 crores, over 65 per cent
of which was spent in utban aress. During this period, the water
supply programme was not given a high enough priority in the national
planning process. During the Fitth Plan the expenditure on water
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supply and sanitation sector rose to 1020 crores and during the Sixeth
Plan the total investment in this sector further increased to 3972.33

crores which is ahmost four times the total investment during the Fifth
Plan.

1.17 The Committee regret to poing out that the Central Govern-
ment have no information regarding the specific schemes implemented
by States/Union Territories in this sector during first to Fourth Five
Year Plan periods since the subject matter is the responsbility of the
State Governments. As regards achievements made in this sector
during this period, the Ministry have stated that no data at national
level is available with them.

1.18 The Committee feel surprised that inspite of the fact that the
Central investment in water supply and sanitation sector has been
increasing tremendously plan after plan, the Central Government are
stili taking shelter under the plea that implementation of schemes in
this sector is the responsibility of the State Governments,

1.19 When large amounts of Central funds are invested in States
and Union territories, it is incumbent upon the Central Government
to oversee the spending of these funds in the best interest of the
public at large and watch progress and achievements under the
various schemes and programmes, especially those which are spon-
sored by the Central Government. This is a fundamental principle
of financial accountability. Accordingly, the basic information and
data should be cbtained from the State/Union Territory Govern-
ments by the concerned Department of the Central Government.
The Committee, thercfore recommend that there should be an effec-
tive monitoring Cell at the Central level which should keep a close
watch on the implementation of water supply schemes in all States/
Union Territories. The Cell should also maintain important statisti-

cal data regurding the targets fixed and actual achievements made
in this sector in States/Union Territories.
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1.20 The total investment in this sector both of States and Cen-
tral Plans during the Scventh Plan period would be of the order of
Rupees §522.47 crores.

1.21 The Committec trust that the Central Government will
closely watch the progress iu this sector in the coming years parti-
cularly in the rural areas where majority of the Scheduled Castes,
Scheduled Tribes and other weaker sections reside and would re-
frain from putting forward the excuse that “full responsibility for
implementation of drinking water supply schemes entirely rests
with the States and the Union Territories”.

1.22 The Committee fcel that the Central Govetmgnent is definite-
ly answernble to the people as to why safe drinking water is not
available in al} towns and villages even 38 years after independence.



CHAPTER 11
(i) ldentification of Problem Villages

2.1. The former Ministry of Works and Housing (PHE Division)
have stated in a note that water supply programmes were implemented
by the States initially by Departments other than Public Health Engi-
neering Departments like Community Development Work and Local
Development department. However, gradually the technical depart-
ments for implementing water supply programme were built up in the
States. Inspite of this it was found that in so far as rural water supply
was concerned the States were implementing water supply schemes
in villages which did not have any acute problem in obtaining their
water supply needs. Therefore, during the first half of the sixties it
was decided by the Government of India to ask the various State
Governments to identify villages which had difficulty in getting their
water supply needs. For this purpose criteria for identification was
1aid down by the Government of India namely:—

(1) Villages where no water source existed within a distance
of 1.6 Kilometres or where water was available at a depth
of more than 15 metres. (In hilly areas, villages where
water sources were available at an elevation difference
of more than 100 metres from the habitation):

(2) Villages where the water sources were having exessive
salinity, iron. fluorides and other toxic elements hazardous
to health; and

(3) Villages which were exposed to the risk of water-borne
diseases, such as cholera, guinea-worm, etc. from the
available water sources.

2.2. The Ministry of Health under whose administrative control
the subject of water supply was at that time issued letters to the States
and Union Territories to carry out the survey and identify the problem
villages based on the above criteria. The Central Government pro-
vided assistance to the States for the special investigation divisions to
carry out the survey during the fourth plan. As a result of this survey
the various State Governments had identified about 1.53 lakhs villages
as problem villages in 1972. The statewise details are given in An-
nexure 1.

o



2.3. However, many of the States came out with the explanation
that the identification done in 1972 was not complete and therefore,
more problem villages had actually been identified by them satisfying
the criteria already prescribed. At the beginning of the 6th Plan the
various State Governments had indicated the total identified problem
villages as 324770 of which they had shown a coverage of 93986
thus leaving a balance of 230784 problem villages at the beginning of
the 6th plan. Details of the problem villages identified at the begin-
ning of the 6th Plan is at Annexure IL

2.4. When the Committee enquired why the number of identified
problem villages as on 1-4-1980 had gone upto 324770 while the
total number of problem villages identified in 1972 was 152894, the
representative of the Department of Rural Development stated during
evidence that the initial survey carried out in 1972 was incomplete.
Therefore, another survey was done in 1980,

2.5. The Committee were informed during evidence that there
was a shift in the criterion for identifying new problem villages.

2.6. The new definition of problem village will bring down the
distance from 1.6 km. tp 0.5 km. and for the hilly areas instead of
100 metres it was coming down to 15 metres.

. 2.7. In reply to a question the representative of the Ministry clari-
fied that the definition of ‘Problem Village’ had now been changed.
Within the problem village, Scheduled Castes and Scheduled Tribes
hamlets had to be shown separately. In the format this change had
been made in the 7th plan.

2.8. The attention of the representative of the Ministry was invited
to 6th plan wherein it was stated that out of 2,30784 problem villages
which remained at the beginning of the 6th plan, a total of 192204
villages had been provided with at least one source of water supply.
The Committee desired to know whether new problem villages had
been identified and reported by States as a result of the change of the
definition. The representative of the Ministry of Agriculture (Depart-
rient of Rura] Development) explained that the States had said that
some of the non-problem villages had been declared as problem ones.
The survey as on 1-4-85 would give the number of problem villages
according to the new definition.

2.9. Asked by what time the data in ncw format would be available
the representative of the Ministry stated that by 31st March, 1986
they would get the basic data.
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2.10 The Committee desired to know whether any data had been
compiled regarding the number of Scheduled Castes and Scheduled
Tribes problem villages in various States and Union Territories. The
representative of the Ministry clarified that they did not compile any
specific data and that they would do it now.

(ii) Water Supply under Minimum Needs Programme

2.11 As regards watet supply under Minimum Needs programme
it has been stated by the Ministry in a written note that the concept
of the Minimum Needs Programme was introduced in the Sth Plan
(1974—79). The basic idea was to provide minimum basic facili-
ties to the rural population. However., in so far as provision of safe
drinking water was concerned it was related to solving the problem
of drinking water in the identified problem villages as a whole without
specifically restricting it to the Scheduled Caste Bastis or remote
tribal areas. The various States have been implementing the special
component plan to benefit the SC population and the tribal sub-plan
to benefit the tribal population.

2.12 In reply to a question asking for the outlays for Minimum
Needs Programme for 5th, 6th and 7th plans and actual expenditure
incurred, the Ministry have stated as under:

“Based on the information available the following are the
outlays and expenditure under the MNP during the Sth,
_6th and 7th Plans:

(RE. in crores)

Period Oilay Expenditure

sth Plan 329.28 419.08

(1974—179)

6th Plan ’* 1407 .11 1511, 81 (Tentative)
(1980—8s) :

7th Plan )
{(1085—g0) T actual pravisions are yet to he finalised

for the 7th Plan after the NDC mecting.”

2.13 When asked whether any targets were fixed under minimum
needs programme and what have been the achievements in each plan
period, it was stated that during the period 1977—80 when the ARP
was in operation about 57000 villages were covered in the country
both under MNP and ARP put together. The 6th Plan originally
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cnvisaged a coverage of about 1.90 lakhs problem vilages during the
plan period with at least one safe source of drinking water which
would be available throughout the year. Durnng the 6th Plan period
the total coverage as per the latest information available has been
of the order of 1.92 lakhs. In so far as the 7th Plan is concerned.
since the provisions are yet to be decided no targets have been fixed
for the plan period. However. during the year 1985-86 it is esti-
mated that about 35000 priority villages will be covered from the
funds available under ARP (Rs. 298.88 crores) and MNP (Rs. 356.71
crores—tentative).

(iii) Accelerated Rural Water Supply Programme

2.14 The Ministry have stated that, in order to accelerate the pro-
gress of provision of water supply in problem villages, the Central
Government introduced the scheme of providing 100 per cent grant
under the Accelerated Rural Water Supply Programme during the
year 1972-73. The scheme. however, was discontinued from the 5th
Plan which provided for the implementation of the programme as one
of the items under MNP in the State sector.

2.15. The States were given guidelines for implementing rural
water supply programme and were requested to extend the water supply
facilities under the MNP to the already identified problem villages. It
was however, realised later during the Sth Plan that the States were
not following the guidelines strictly and were not conceatrating on
problem villages. Government of India therefore decided to rein-
troduce the ARWSP on the lines of the earlier programme taken
up in 1972-73. All the States were consulted on the norms for the
implementation of the ARWSP in the year 1977-78 and detailed
guidelines were issued to the States,

2.16. When asked to state why the Central Government after in-
troducing the scheme of providing 100 per cent grant under the Acce-
lerated Rural Water Supply programme during the year 1972-73 dis-
continued the scheme from the beginning of the S5th Plan period and
again re-introduced the scheme in 1977-78 during the S5th Plan itself,
the representative of the Ministry explained as follows:—

“It is a historical thing but from the record I have gone through,
I can only say that as far as the concept of minimum
needs was brought into Fourth Plan, it was thought not
to give any push from here. There are eight items and
water supply is one of them where State allocations gre

372 LS-—2.
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earmarked and States do not have the option of reappro-
priating the funds. That was the reason perhaps why
it was withdrawn. But such things develop and.States

. have their own compulsions. It was found out even dur-
ing the Fifth Plan that the minimum needs programme
was not being given adequate attention by the States. As
a result the Centre took the leadership role of providing
catalytic agent by providing a little more money to needy
States to ensure that they not only provide their share for
the fulfilment of the national objective but we can ensure
by a fiscal measure that they do it.”

(iv) Water Supply Schemes under 20-Point Programme

2.17 The Ministry of Works and Housing have informed the
Committee in one of their notes that the 20-Point Programme was
announced in January, 1982. Point No. 8 of the 20-Point Programmc
lays down that efforts would be made to provide water supply to all
the identified problem villages in the country, This point has stressed
the importance and the priority to be given to the implementation of
the rural water supply programme in the country as a whole, During
1980-81 it had been assessed that to cover all the problem villages
which remained at thc ‘beginning of the 6th Plan an amount of
Rs. 2553 crores would be needed to cover the 1971 population of these
villages, the initial provision under the 6th Plan was only of the order
of Rs. 2007 crores. In order to cover the 1981 population of these
villages, it was estimated that funds required would be of the order
of Rs. 3800 crores.

2.18 As it was necessary to give priority in the implementation
of Rural Water Supply Programme, in the conference of the Ministers’
held in 1982 and again in 1983 it was resolved that in covering problem
villages priority would be given to the Scheduled Castes/Scheduled
Tribes population. It was also resolved that whenever a source is
provided in a village it would be done in the SC/ST areas provided
it was technically and logically not impossible to do so.

2.19. Asked about the role of the Central Government in assisting
the State Governments/Union Territory Administrations to achiéve the
objective of providing safe dnnking water supply under 20-Point Pro-
gtamie, the Ministry have stated in a note that “The Central Gov-
ernirient has been assisting the State Governments and Union Terri-
torles with 100 per cent financial gtant to cover the problem villages
under ARP since 1977-78. Because of the priority given to the pro-
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grammo under 20-Point Programme the Centx: has provided additional
grant under ARP to the States/Union Territories during the Sixth
Plan period. Further in order to improve the implementation of the
programme, the Centre also announced a new programme under Rural
Water Supply in 1983-84 under which additional grants were given
to the States based on performance under the normal rural water sup-
ply programme, under ARP and MNP to the extent of Rs, 116.11
crores.

2.20. In clearing the schemes under the new programme announc-
ed in 1983-84 the Centre took into consideration the population to. be
benefited by these schemes. Though initially only Rs. 600 crores
have been provided under the ARP for the Sixth Plan, the releases to
the States/Union Territories under ARP and the new incentive pro-
gramme has been of the order of Rs. 919 crores,

2.21 During evidence the Committee was informed that comp-
troller and Auditor. General in his Report for 1983-84 (para 29)
had made average comments regarding utilisation of MNP Funds
by several States/Union Territories during the Sixth Plan. The
matter was under examination by the Public Accounts Committee.

(v) Coverage of Rural Population

2.22 The Ministry of Agriculture (Deptt. of Rural Development)
in a note furnished to the Committee have stated that as.per infor-
mation compiled from the reports submitted by the various States and
UTs the percentage of rural population covered during the period
1981-82 to 1983-84 is as follows:

(Populatior’ in lakhs)

Ycar Total S.C. Peroen. |.T. Peroen
rucrl  papuladon tage  population tage

b2 ., . . . . 234.41  84.91 14.8¢ 24.92  10.35
192283 . ., . . 314.87 s1.91 16.50 96.14 .91
138¢ . . . . . o6 56.81 18.67 268.9 7.48
Nore :

. Information for § . abewe is still incereplete as vomte of the States -
e A e

2. m&whhx*iguc)vtwhndﬁﬁawym
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2.23 In reply to a question whether Central Government had
issued any guidelines to the States/Union Territories for giving pri-
ority to Scheduled Caste/Scheduled Tribe areas for supply of clean
drinking water, Ministry of Agriculture (Department of Rural
Development) have stated as under:—

“The States had been earlier asked to give priority to SC/ST
areas in implementing their rural water supply program-
mes and where physically possible the first source in a
problem village was to be -located in Scheduled Caste/
Scheduled Tribe areas. In accordance with the high
priority being given to this objective, the States have not
been asked to earmark the percentage of funds under
ARP exclusively for Scheduled Castes under the Compo-
nent Plan and the Scheduled Tribes under the Tribal
Sub-Plan and the percentage would be the same as the

percentage ear-marked by the Statcs for their plan under
the MNP.” K

2.24 As regards the percentage coverage of rural population
achieved so far and the period by which 100 per cent coverage is
likely to be achicved, the Ministry have stated as under:

“The coverage of rural population at the beginning of the 7th
Plan is estimated at 53.2 per cent. 100 per cent of the
rural population is also projected to be covered with
water supply facilities by March, 1991. The target has
been fixed under the International Drinking Water Sup-
ply and Sanitation Decade which commenced in India
on 1st April, 1981. A mid term review of the Decade
activities and_achievements is proposed to be held in the
middle of October, 1985 when the programme activities
will be critically reviewed and reassessment made of the
targets that can be achieved with the proposed allocation
for the water supply and sanitation sector during the
7th Plan. A clearer picture of the possible achievement
by end of the 7th Plan will be available after the Decade
review meeting.”

2.25. During the course of evidence the representative of the
Ministry explained further as follows:

“According to the objective we had set before us we are ex-
pected to achieve one hundred per cent coverage under
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potable supply of water, But according to the projection
-on the basis of the resources that we have by 1985 we
will cover 52 per cent of the population and by 1990
we will cover 73 per cent of the population. With the
present resources we may not be able to cover 100 per
cent population by 1990-91 as the decade objective is,
but that is subject to various points. If the allocation
goes up the possibility may be there, but within the
parameters of the constraints we will be able to cover
73 per cent.”.

(vi) Problem of drinking water supply in Scheduled Caste/Scheduled
Tribe villages

2.26 In a note furnished to the Committee the Ministry have
stated that no assessment regarding Scheduled Caste villages where
problem of drinking water is acute on account of -the practice of
untouchability even though water sources are physically available has
been made by them and that they have no information on the subject.

2.27. The Ministry have further stated that in the guidelines
prescribed for the implementation of the rural water supply pro-
gramme, it has been provided that in all cases where it is technically
and logistically not impossible to do so, a water source in a villago
should be provided in the Scheduled Caste/Scheduled Tribe locality.
Under the International Drinking Water Supply and Sanitation
Decade which commenced in the country on 1st April, 1981, it is
proposed to provide drinking water supply facilities to 100 per cent
of population in the rural areas by 1991. In order to achicve this
objective, the Ministry has recently circulated detailed proforma
for collecting information. on the villages/habitatin/hamlets in the
various States/Union Territories. As and when the information
is made available by the States and Union Territories, it will be
possible to assess the needs of the Scheduled Caste/Scheduled Tribe
villages, hamlets and take action to implement schemcs for benefiting
these villages, and also monitor their implementation.

2.28 A working group for the formulation of the strategy and -
priorities for the development of Scheduled Caste/Scheduled Tribe
and weaker section of society 1980—85 was constituted by the Plan-
ning Commission in July 1980.

2.29 The Working group Report of September 1980 while deal-
ing with the problem of drinking water supply to Scheduled Caste
localities had abserved as follows:—

“A specific and clear exercise has to be undertaken by each State/
A
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Union. Territory to assess the position of the Scheduled Castes with
regard to the availability of drinking water. For this purpose the
following facts must immediately be gathered:

(i) Number of villages in the :State.

(i) Number of villages with facilities for drinking water.

(iii) Number of Scheduled Castes localities with- drinking
water facilities.

(iv) The list of villages which have a drinking water source,
but where the Harijan locality is without drinking water.

With these data in hand the precise programme for providing
drinking water to the Scheduled Castes must immediately be drawn
.up.

It stands to reason, from the position of deprivation of social dis-
crimination against the Scheduled Castes that the bulk of plan pro-
grammes and outlay for drinking water supply both in the Statc
Sector and Central Sector should come into the Special Component
Plan except to the extent provided in the Tribal Sub-Plans which
pertain to the other distinct dcprived category namely Scheduled
Tribes. '

A list of ‘Problem .Villages' has been prepared without taking into
account the social problem experienced by the Harijan Bastis. There-
fore all Harijan Bastis of ‘Non-problem Villages’ where Scheduled
Castes do not experience fully and equal access to the drinking water
sources in the village, should be included in the list of ‘Problem Vil-
lages’. Similarly ‘in the list of Problem Villages. the Harijan Bastis.
where Scheduled Castes will not be able to experience full and equal
access to drinking water should be separately included in the list of
‘Problem Villages’, so that in such cases either a common source may
be located in the Scheduled Caste Basti or a separate source may be
located in the Basti.”

2.30 During evidence while. referring to the Working Group
Report, the Committee enquired as to what action Government had
taken on the various recommendations regarding supply of safe water
to Scheduled Caste villages.

The representative of the Department of Rural Development
stated that it was in 1980 that the Working Group's recommendations
came. The circular issued by the Ministry in 1981, was in resnonse
to that very point raised in the Working Group's report.
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2.31. The Committee pointed out that in spite of Working Group’s
recommendation, Ministry was unabie to say positively as to how
many Scheduled Caste/Scheduled Tribe peopic had received the
benefit of drinking water supply even though figures regarding cover-
age of total numoer of problem villages were available.

2.32. Asked to state what specific and particular action had been
undertaken by each State and Union Territory to assess the availability
of drinking water to Scheduled Casteg the representative of the Ministry
¢xplained: P |

I again submit that if you specifically ask a question about ac-
cessability, the figure is not with us. Perhaps this is being
monitored in the erstwhile Division of the Home Ministry,
now called and Welfare Ministry. We cannot give you
answer for this.”

2.33. The Ministry have stated in a note furnished to the Com-
mittee that in so far as the tribal areas are concerned, the water supply
problem is further accentuated because the population live in groups
spread over vast areas. Many tribal people do not stay in one place
and move about to make their living. This poses more problems in
that the water supply facilities will have to be pravided at the new
places of their settlement. It is also observed' that most of the tribal
areac are in hilly terraing with scanty sources of water. Because of
.the low water sources that can be tapped for providing the needed
water and because of the low populatnon in each settlement, cost of
ptovxdmg water supply in the tribal areas mcreases as compared to the
cost in other areas.

2.34. In all the states where tribal subplan area has been designa-
ted the State Governments arc implementing the water
supply programme under the minimum needs programme. Funds
under MRP are carmarked to be spent in such areas. Since such
earmarking of funds has been done only in the State Sector full details
of the schemes implemented to benefit the tribal population are mot
available with the Ministry.

(vii) International Drinking Water Supply and Sanitation Decade
(1981—1990)

2.35, Th¢ United Nations Conference on Human Settlementg held
in June 1976, at Vencouver, at Britich Colombia, recommended that
safe water supply and hvgienic waste disposal should recelve high
Pﬂomv from governments and International Agencies to enable
gRovernments to achieve the target of serving all the population by
1990. These obiectives were reiterated in the United Nations Water
Conference at Mardel Plata, Argentina, in March 1977 when it was
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further declared that the ten year period 1981:90 be designated as
the ‘international Drinking Water Supply and Sanitation Decade’.
The Conference requested closer cooperation among international
organisations, and increased technical and financial assistance from
external bilateral and multi-lateral agencies, in order to achieve the

goals of safe water supply and adequate sanitation by the year
1990.

2.36 The 31st United Nationg Assembly meeting in late 1977
approved the recommendations of the Water Conference. The Inter-
national Conference on Primary Health Care at Alma Ata, USSR in
September 1978 emphasised that water supply and sanitary facilities
must be provided to the people in the developing countries since a
preponderent percentage of the sickness and disease in the develop-
ing countries is attributable to contaminated water and inadequate
sanitation. India was a party in all these conferences and subscri-
bed to the Resolution of the 31st United Nations General Assembly,
pledging its full support for the International Decade programme.

2.37. The Planning for the International Drinking Water Supply
and Sanitation Decade started in India in 1978 itself with a Conference
held in New Delhj wherein all the States participated. It was further
followed up with a series of Conferences in which both the administra-
tive heads and technical heads of the implementing agencies in the -
States and Union Territogies participated. On the basis of the assess-
ment and recommendations made at these Conferences and with the
help of World Health Organisation, the Ministry of Works and Hous-
ing (CPHEEO) has finalised a Master Plan for mplementatxon of the
Decade Programme, As per the Master Plan, it is envisaged to adopt
the least cost solution for solving the problem of drinking water sup-
ply in the rural areas. The Decade objective is to provide safe and
adequate drinking water supply facilities to the entire rural popula-
tion. In order to optimise the available resources, it was decided to
adopt the low cost technology of providing water supply through spot
sources (i.e. with tubewell fitted with handpump) in all areas where
these were feasible. In general it is expected that in about 70 per
cent of the areas this system would be workable. In areas which could
not be covered with the spot sources, piped water supply systems
were envisaged. Even in the piped water supply system it was propos-

_ed to provide water supply either through cisterns or through public

stand posts, completely avondmg the provision of house service con-
nections, mainly to economise on the schemes.

Pl
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2.38. In reply to a question whether any funds have been pro-
vided by member countnies to Indian Government to Mmprove the
drinking water supply facilities in rural areas. especially, those villages
which have concentration of Scheduled Caste/Scheduled Tribe popu-
lation, the Ministry have stated in a note that “there is no direct fund-
ing provided by any member country as part of the International
Decade. However, a few countries and multi-lateral agencies have
taken interest in the implementation of the rural water supply program-
me in India and have come forward with assistance to implement the
rural water supply schemes in the various states, Schemes for exter-

nal assistance are prepared by the State Governments initially after
which they are appraised by donor agencies.”

2.39. When asked what was the check exercised by the Central
Government that funds received from external agencies in respect of
water supply schemes were properly utilised by the State Government/
Union Territory admipistration, the representative of the Ministry
stated that “the appraisal machinery in the case of external agencies

is better. We hold quarterly meetings with the State Governments.
The external agencies themselves send the appraisal also.”

(viii) Water-borne Diseases

2.40. Regarding water-borne diseases which affect the health of
people in the rural areas it has been stated in a note furnished to the
Committee that the following water-borne diseases are found common
i’?‘ri bth; country including among Scheduled Castes and Scheduled

—Cholera and diarrhoeal discases
—Amoebiasis ‘
—Dysentery

—Helminthic infection

—Enteric Fever

—Hepatitis

Amongst the above discases, diarrhoeal diseases are responsible
- for common morbidity and mortality of population specially children.

2.41. Water-borne diseases as a group, constitute a significant
cause of morbidity and mortality in India. In 1983, according to Cen-
tral Bureau of Health Intelligence data, more than 9 million cases of
diarrhoea were reported from different States and 7445 persons died.
Besides mortality, adverse effect of diarrhoeal diseases on the health
and nufritional status of the individual is well documented. Since
water-borne  diseases are primarily tarnsmitted through contamination
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of water supply with infectious agents, it is expected that with provi-
sion of safe drinking water the incidence of these will come down
drastically.

2.42, The incidence of water-borne diseases is higher in rural
areas because of the non-availability of protected water supply. Es-
pecially vulnerable are the weaker sectiong ol our society such as
Scheduled Castes and Scheduled Tribes who live in unhyginic condi-
tions. However, exact data on the true extent of the problem in
these populations is not available,

2.43 During the Fourth Plan, the Centra] Government came to
the conclusion uiat Rural Water Supply Schemes were not being imp-
lcmented properly by the State Governments/Union Territory Admi-
nistrations and as such the Central Government decided to ask the
varivug State Governments to identify the villages which had difficulty
in meeting their water supply needs. The Central Government pro-
vided assistance to the States for the special investigation divisions to
carry out the survey during the Fourth Plan, As a result of this survcy
the various State Governments had identified about 1.53 lakh villages
as problem villages in 1972. Subsequently many State Governments
stated that the identification dome in 1972 was not complete angd there-
fore more problem villages had been identified. At the beginning of
the Sixth Plan, in 1980, the various State Governments had indicased
the fotal identified problem villages as 3,24,770 of which they had
shown a coverage of 93,986, thus leaving a balance of 2,30,784 prob-
Iemvillagesatﬂlecomm’encemuuouhesmrhn..\ e

2.44. The Committee were informed during evidence that the
criterion for identification of problem villages fixed imitially during
the Fourth Plan hag since been changed and undey the new criterion
mnmﬁwmewlhhﬂledeﬁlﬂthnotthe“mm as
the distance of 1.6 kilometres fixed originally for the water sapply
source has been brought down to 0.5 kilometre at present. In view
of this shift in the critcrion of identifying problem villages, some of
the non-problem villages have been declared as problem ones. The
survey of problem villages as on 1-4-1985 would indicate the number
otpmbkmvlﬂaguhaccordmcewﬁhﬂnnewdeﬁnﬁhn The fresh
data according to the new criterion wonld be avaitable to the Ministry
by the end of March, 1988. The survey as on 1-4-1985 would also
indicate the Scheduled Caste and Scheduled Tribe hamlets separately.
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2,45. The Comumitiee note that the concept of minknum seed
programme was introduced in the Filth Plan (1974—79). . The basic
idea was to provide minimum basic facilities to the rural population
including safe drinking water. The States were given guidelines for
imaplementing rural water supply programme and were requested to
extend the water supply facilities under the MNP to the already iden-
tificd prvblem villages.

2.46. In order to accelerate the progress of provision of water
supply in problem villages the Central Government had infroduced a
scheme called Accelerated Rural Water Snpply Programme in 1972-73
under which 100 per cent grant was given to the States|Union Terri-
torics. This scheme, however, was discontinued in the Fifth Plan in
view of the fact that Rural Water Supply was one of the items under
the minimum nceds programme to be implemented by the Stafes in
the State Sector. However, the Central Government realised later during
the Fifth Plan itself that the States were not following the guidelines
strictly und were not concentrating on Rural Water Supply Schemes
under MNP. .Govemment of India, therefore, reinfroduced Accelerat-
ed Ruril Water Supply Programme in the year 1977-78 and detailed
guidelines were issued to the States.

2.47. The Committee are at a loss to understand why the Central
Government suddenly discontinued the Accelerated Rural Water
Supply Programme after introducing It in .1972-73. The Ceatral
(.overnment should have watched the progress of the scheme for the
full duration of a plan period before taking any hasty step to dis-
continue the scheme on the ground that Rural Water Supply was to
be implemented undér MNP in the State Sector.

2.48. The Committee have been informed that in order to give
unecessary priority in the implementation of Rural Water Supply Pro-
gramme, in the conference of the Ministers held in 1982 and again
in 1983 it was resolved that in coveriag problem villages priority should
be given to the Scheduled Castes/Scheduled Tribes population. It
was also resolved that whenever a water source iy provided in a village
it should be located in the Scheduled Caste/Schednled Tribe areas pro-
vided it is technically and logistically not impossible to do so. The
Commitiee have been further informed that becamse of the priority
given to the Rura] Water Supply under .20-Point Programme the
Central Government had provided additional grant nnder ARP to the
States/Union Territories during the 6th Plan period. Tn order to
improve the implementation of the Rural Water Supply Scheme in
1983-84 additional grants were given to the Hates under ARP and
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MNP to the extent of Rs. 11611 crores, Though imitially Rs. 600 crores
had been provided under the ART for the Sixth Plan, the releases to
the States|Union Territdries under Accelerated Rural Water Supply
Programme and the new incentive programme had been of the order
of Rs, 919 crores, ..

2.49 The data furnished to the Committee regarding coverage of
rural population during the year 1980-81 to 1983-84 reveals that the
coverage of Scheduled Caste population during these 3 years ranged
between 15 to 16.5 per ceit of the total rural population, As regards
coverage of Scheduled Tribe population the Commiitee note that the
percentage was 10.55 in 1981-82 which came down to 8.31 in 1982-83
and wa; further reduced to 7.46 in 1983-84. These figures clearly
indicate that ag far as the coverage of Scheduled Tribe population is
concerned, the progress has not been encouraging.. Instead of the
percentige going up it has been going down. The Committee would
Iike the Central Government to examine this matter as to why the
coverag: of tribal population has a downward trend and they should

take up the matter for detailed examination with the tribal majority
States, .

2.50. The Committee have been informed that the coverage of
rural population at the beginning of the Seventh Plan s estimated at
53.2 per cent. Department of Rural Development have stated that
10C per cent of the rural population is also expected to be covered
with water supply facilities by March 1991 according to the target
fixed under the Interational Drinking Water Supply and Sanitation
Decade which commenced in India on 1-4-1981. The representative
of the Ministry, however, admitted during evidence that with the pre-
sent resources available it may not be possible to achieve 100 per cent
coverage of the 'rural population by 1990-91 because of the constraints
of resources. Within the parametres of the financial constraints only

73 per cent of the rural population is expected to be covered by the
end of 1990-91,

2.51 The Committee are at a loss to understand why the Central
Government have fixed unrealistic targets under the International
Drinking Water Supply and Samitation Decade as the constraint¢ of
resources for the water supply sector is not a new phenomenon and
Government of India should have made a realistic assesement of the
availability of funds for the water supply sector for the period of the
decade. The Committee, therefore, recommend that the achievements
of the International Deinking Water Suoply and Sanitation Decade
shonld be assessed immediatelv and realistic targets shonld be fixed
which can be achieved according to the present availability of funds.
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Itisunhktomlehdtbepeoplobyﬁxinginﬁatodurpuwhichaw
incapable of being achieved.

2.52 The Committee note that no assessment regarding Scheduled
Casie villages where problem of drinking water is acute on account of
the practice of umtouchability even though water sources are physically
available has been made and the Ministry have no information on the
subject. The Committee find that a Working Group for the formulation
of the strategy and priorities for the development of Scheduled Castes/
Scheduled Tribes and weaker sections of Society for the period 1980—
85 was constifuted by the Planning Commission in July, 1980. The
Working Group Report submilted in September, 1980 dealt with
various problems relating to Scheduled Castes and Scheduled Tribes.
The working grounp made specific recommendations regarding collec-
tion of basic data regaring number of villages in the State, number
of villages having facilities of drinking water, number of Scheduled
Caste localities with drinking water facilities and details of villages
which have a drinking water source but - where the harijan locality is
without drinking water facilities. The working group felt that aftor
the collection of such data the precise programme for providing drink-
ing water to the Scheduled Castes must immediately be drawvn up.

2.53 The Committee are surprised to notc that no serious action
was taken op the recommendationg of the Working Group and till
today complete data as suggested by the Working Group Is not avail-
able with the Ministry. During evidence, the representstive of the
Department of Rural Development stated that they had issued a circo-
lar in 1981 in respomse to the suggestions made in the report of the
working group but further action could only be taken when complete
information was received from the States/Union Territories.

As regards water supply programme in tribal areas, the Committee
were informed that in all Statey where trbal sub-plan is applicable, the
State Govemnments are implementing the water supplv programme
under the minimum needs programme Funds under MNP are earmark-
ed to be spent in such areas. Since such earmarking of fund« has heen
done only in the State sector full details of the schemes imnlemented
to benefit the tribal population are not available with the Ministry.

2.54 The Committee are not able to reconcile with the attitnde of
the Central Government in dealing with the Watér Supnlv Problems
of Scheduled Castes/Scheduled Tribes. It ix needlems to nofnt out that
there is heavy investment of cesfral funls for water supply programme
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and during the Sixth Plan itself the releatés to the States/Union Terrri-
tories under Accelerated Rural Water Supply Programme and the new
incentive programme had been of the order of Rs. 919 crores. The
Committee need hardly stresg that the responsibility of the Central
Government does not end simply by releasing funds to the States/Union
Territories. The Cenfral Government must take full responsibility to
ensure that a reasonable share of the central funds given to the States
and Union Territories is actually spent for providing safe drinking
water to Scheduled Castes and Scheduled Tribes. Even in accordance
with principle of financial accountability, it is the duty of Central
Government to monitor the programmes financed by Central fands.
It is a matter of great concern that the recommendations made by the
Working Group in its report (1980) have not been implemented so far
and the Department of Rural Development is still not having a clear
picture about the actual coverage of Scheduled Caste and Scheduled
Tribe villages in various parts of the country.

2.55 The Committce trust that the Central Government will take
up this matter more serioustly and obtain complete data regarding
coverage of Scheduled Caste and Scheduled Tribe villages from all
the States/Union Territories so that the implementation of water supply
schemes during the Seventh Plan period can be done more realistically,

2.56 The Committee would also like to point out that the inci-
dence of water-borme diseases is higher in rural areas because of the
non-availability of protected water supply. Especially vulnerable are the
weaker scctions of the society such ag Scheduled Castes and Schedul-
ed Tribes who live in unhygienic conditions. In view of this i is all
the more important that exact data on the extent of this problem in
Scheduled Caste localities and tribal areas is collected at the earliest
for taking necessary remedial measures.



CHAPTER HI
(i) Monitoring of funds provided by Central Government

3.1. The implementation of drinking water supply schemes is
the responsibility of the States and Union Territories. The Centre has
only an advisory and coordinating role and is responsible for techni-
cal guidance to the States in the implementation of the programme.
The Centre is also responsible for assisting the States in the formula-
tion of the Plan and helping in projecting the needs of the water sup-
ply and sanitation sector in so far as budgetary provisions are concern-
ed. Till 1977-78 most of the monitoring of the implementation of
the schemes was carried out by the States and the physical and finan-
cial progress achieved ‘were only reflected in Annual Plan/Five Year
Plan Documents which the States submit to the Planning Commission.
These documents used to be the only source of information on the
physical and financial performance in this sector.

3.2. With the reintroduction of the Accelerated Rural/Water
Supply Programme in 1977-78 under which the Centre started releas-
ing funds for schemes to be implemented in the identified problem
villages, the monitoring system, under which the States were requested
to furnish information on the progress both in physical and financial
terms on a quarterly basis, was introduced. In order to evaluate and
analyse these reports the Central Public Health and Environment En-
ginedMng Organisation of the Ministry of Urban Development was
strengthened with a small monitoring cell, consisting of g staff of about
7 including a Dy. Adviser. Though initially only basic information
was obtained from the States later on the proformae for submission
of the report have been revised and the States arc required to furnish
these details on quarterly basis. With the introduction of the 20-Point
Programme and creation of a separate monitoring cell in the Planning
Commission to monitor the implementation of the 20-Point Programme
.on monthly basis, the Ministry of Urban Development (Central Pub-
lic Health and Environment Engincering Organisation) has also devis-
ed a proformg for the monthly progress report to be submitted by the
States. ‘ .

~ 3.3. The Central Public Health Engincering Organisation, techni-
cal wing of this Ministry, respomsible for scrutiny and clearing of
schemes under ARP is a very small organisation with only 23 techni-
cal officers to oversee the entire programme under the water supply

2%
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and sanitation sector in the country. Though there is a separate unit
in Bombay which specifically looks into the supply and deployment
of UNICEF rigs and spare parts there i8 no regional office to do
effective field inspection/monitoring of the schemes implemented by
the States and Union Territories. Therefore. the entire monitoring of -
the implementation of the rural water supply scheme is done at the
Central level in Delhi by obtaining reports as already indicated,

3.4. Apart from the physical and financial progress indicated in
the proforma the Ministry of Urban Development also obtains/utili-
sation certificates from the AGs/concerned financial authorities from
the States and Union Territories for the amount released by the Cen-
tre for implementing rural water supply programme. This' provides
an indirect check on the proper utilisation of funds by the States.
However, since field inspections are not carried out as frequently as is
needed for monitoring the programme funded by the Central Govern-
ment the actual benefit that has accrued due to the implementation
of these programmes cannot be assessed with certainty. '

3.5. When asked what check was exercised to prevent diversion

of funds, the representative of the Ministry stated during evidence as
under:—

“I have already mentioned that the Government of India’s agen-
cy is the Accountant General which looks after as to
how the money has been spent. So, we go by the certi-
ficate of the Accountant General. Secondly, if there is
a deviation then the release procedure takes care Of it.
Until and unless the correction is carried out, further re-
leases do not take place.”

3.6. The outlay provided in the Sixth Plan for Rural Water Sup-
ply is Rs. 2007.11 crores comprising of Rs. 1407.11 crores under the
State Sector Minimum Needs Programme and Rs. 600 crores under
the centrally sponsored Accelerated-Rural Water Supply Prograx!mme.
The Central Government also announced a new programme under
Rural Water Supply in 1983-84 under which additional grants were
given to the States based pn performance under the normal rural water
supply programme to the extent of Rs. 116.11 crores.

3.7. Though initially only Rs. 600 crores had béen provided under
the Accelerated Rural Water supply programme for the Sixth Plan,
the releases to States/Union Territories under Accelerated Rural water

supﬂyprogrammoandnewinoenﬁveprogrammehasbwnofdwordcr
of Rs. 919 crores.
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3,8. Oa the question of implementation of Water Supply schemes
and moaitoring arrangements therefore, the Seventh Plan docusent
states as under:—

“It is also important that the State Governments. who are the
implementing agencies for water supply and sanitation
programmes, should pay attention to the organisational
and administrative structures at various levels, in order to
utilise the plan funds more efficiently and productively.
The organisational pattern for execution of water supply
and sanitation schemes varies not only between different
States but also within the State itsclf in the case of many
States. Though many- States have now set up Water
Supply and Sewerage Boards in some States different
agencies like PHED. Panchayati Raj, Commwuaity
Development Department, Rural Engineering Deptrtmaut/
RIDP/PWD and CPWD are responsible for the execution
of water supply and sanitation schemes. It is nocessary to
have uniform approach in this regard and as far as pos-
sible, the same administrative department should super-
vise the various aspects of design, execution snd main-
tenance. The monitoring and evaluation systsms nesd to
be made more efficient and effective at the Central, State
and district levels.”

(ii) Assistance rendered by World Bank and other agencies

3.9 In reply to a question whether assistance from World Bapk
and other agencies has helped in mitigating the problem of drinking
water supply particularly in Scheduled Caste!Scheduled Tribe villages,
the Mimistry have stated in a note that assistance rendered by World
Bank and bilateral agencies are not specifically earmarked for Sche-
duled CastelScheduled Tribe villages. The States' however, give prio-
rity to backward arees in taking up the proiects. The assistance ren-
dered by World Bank Bilateral Agencies and UNICEF has provided
additional resources to the States for implementing the projects. It
has also made available equipments like drills and handpumps besides
expertise monitering and valuation.

3.10 In reply to a question as to how the Central Government
watched the progress of water supply programme being implemented
with external assistance, the Ministry have clarified that whenever
external assistance is agreed to for implementation of any water supply
programme, an agreement is drawn and signed bv the donor agencies
mwmuwmmmwalmmmm
adequate safe-guards to ensure that the programme is implemented
. according to the agreement. Review missions visit the project area for
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this purpose. The Ministry holds regular meeting with the implementing
.agencies independently as well as in association with the donor agencies
to watch the progress in the implementation of the project.

3.11 The utilisation of equipments like drills and hand-pumps for
‘the performance for which they are meant is closely monitored not
only by the Government of India but also by the donor agencies. In
many instances, the donor agencies also engage additional experts who
are stationed in the project areas to oversee the implementation of the
programme and to ensure that the equipment supplied under the pro-
.gramme are put to proper use. Tripartite review meetings of UNICEF
assisted Rural Water Supply programmes are held to ensure proper
utilisation of UNICEF supplied rigslhandpumps.

3.12 Tt is also obligatory on the State Governments to provide
certificate to the donor agencies for having utilised material assistance

given by them,

3.13 During the evidence when the Committee enquired about the
c¢heck exercised by the Central Government that funds received from
external agencies in respect of water supply schemes were properly
utilised by the State Government/Union territories, the representative
of the Ministry stated that “the appraisal machinery in the case of exter-
nal agencies is better. We hold quarterly meetings with the State Gov-
ernments. The external agencies themselves send the appraisal also.”

3.14 The Committee note that the outlay provided in the Sixth
Plan for rural water supply was Rs. 2007.11 crores comprising of
Rs. 1407.11 crores under the State sector Minimum Needs Program-
me and Rs. 600 crores under the centrally sponsored Accelerated Rural
Water Supply Programme. The Centra] Government also announced
a new programme under Rura] Water Supply in 1983-84 under which
additional grants were given to the States based on performance under
the normal rural water supply programme to the extent of Rs. 116.11
crores. Though hitially only Rs. 600 crores had been provided by
the Central Government under the ARP for the Sixth Plan, the actual
releases to States/Union Territories under Accelerated Rural Water
Supply Programme and new incentive programme has been of the
order of Rs, 919 crores.

3.15 Till 1977-78 most of the monitoring of the implementation
of the water supply schemes was carried out by the States and the phy-
sical and financlal progress achieved were only reflected in the Annunl
Plan/Five Year Plan Documents which the States submitted to fthe
Planmning Commission. These documents used to be the only source



for information on the physical and financial progress. With the rein-
troduction of the Accelerated Rural water supply programme in
1977-78. the Central Government started releasing funds for schemes
to be implemented in the identified problem villages. In order to gear
up the monitoring system the States were requested to furnish infor-
mation on the proghess both m physical and financial terms on s
quarterly basis. In order to evaluate and analyse these quarterly
reports the Central Public Health and Environment Engineering Orga-
nisation (CPHEEQO) was strengthened with a small monkoring cell
having a staff of about seven including a Depuly Adviser. The Cen-
tral Publis Health and Environment Engineering Organisation is the
technical Wing of the Ministry of Urban Development responsible for
scrutiny and clearing of schemes under Accelerated Rural Water Supply
Programme. ‘The Commiittee find that it is small organisation wih
only 23 technical officers and it can hardly do justice to monitor the
entire programme under the Water Supply and Sanitation sector in the
country. As a matfer of fact the entire monitoring of the imple-
mentation of the Rural Water Supply Scheme & done at the Central
level in Delhi by obtaining reports from the State Governments as well
as on the basis of utilisation certificates received from the Accommtant
Generals or other financial awthorities of the States and Union Terri-

tories.

3.16 In view of the fact that the Central Govermnent & providing
large sums of money to the State Governments/Union Territory Admi-
nistrations for the Rural Water Supply Programme 3 is incumbent on
the Central Government to exercise effective control on spending of
funds. For this purpose, a strong monitoring agency i required. The
Committee, therefore, urge upon the Government to strengthen the
Central Public Heallh and Environment Engineerfng Organisation so
that officers from this organisation can undertake field inspections to
properly assess the implementation of the various programmes and
evaluate the actual benefits accrued to the people living in the rural
areas, It is needless to point out that majority of the Scheduled Caste,
Scheduled Tribes and other weaker sections are living fn the rural
areas and it is necessary to strengthen the monitoring svetem in order
to epsure that the Rural Water Supply schemes are properly imple-
mented in the rural areas. The present system of evaluating and ana-
lvsing the quarterly reports submitted by the Stste Governments as
wel) as the utilisation of certificates received from the financial sutho-
ritics while sitting in Defhi does not appear to be adequate and saﬂs-

factory.

3.17 The Committee fully agree with the observations made in
the Seventh Plan Documents that it is important that the State Govern-
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ment who are the implementing agencies for water supply and samita-
tion programme should pay attention te the organisation and adminis-
trative structures at various levels, in order to utilise the fumds more
efficiently and productively. The menmitoring and evaluation systems
need to be made more efficient and effective at the Central, State and
District levels. -

-The Committee trust that the Government of India will take smit-
able steps in this direction,

3.18 The Committee are happy to note that the assistamce rendered
by World Bank bilateral agencies and UNICEF hag provided addition-
al resources to the States for implementing the projects of Drinking
Water Supply in rural areas. The Committee were informed during
evidence that appraisal machinery in the case of external agencies is
better and the utilisation of equpimenits like drills and handpumpy is
not only monitored by the Government of India but also by the donor
agencies. In many instances the donor agemcies also engage addi-
tional experts whe are 'stationed in the project areas to oversee the
implementation of the programmes. The Commiittee hope all this will
bring abeut the desired results. :

3.19 The Committee need hardly stress that the primary respon-
sibility of menitoring the implementation of these programmes should
rest on the Central Government and there should be a system of regular
and frequent visits of technical experts to the States and Union Terri-
tories for carrying out field imspections to assess the progress of water
supply programmes. The Commitice feel that by introducing the
system of regular field inspections by technical experts better results
could be achieved in the implementation of Rural Water Supply
Schemes.

3.20 The Committee also recommend that while preparing mew
water supply schemes for which assistance is sought from World
Bank Bilateral agencies and UNICEF ' highest priority should be
accorded to the backward areas with a view to improve water supply
facilities for Scheduled Castes, Scheduled Tribes and other weaker
sections. The Committee trust that the Centfral Government will issue
suitable instructions in this regard.



CHAPTER IV
Availability and Utilisation of Rigs

4.1 Ministry of Agriculture (Department of Rural Development)
have stated in a note furnished to the Committee that the indigenous
rigs, are procured by the State Governments directly or through DGS&D,
Ministry of Supply. During 1980-81 when certain States were affected
by severe drought, Ministry of Works and Housing funded the procure-
ment of indigenous rigs through DGS&D and madc ' available the same
to the affected States.

4.2 UNICEF is involved in the well being of the children and
expectant mothers. The availability of safe drinking water supply is
an important requirement in this direction. UNICEF are, therefore,
making available drilling rigs mostly for the hard rock areas (nearly
70 per cent of the country’s area falls under hard rockterrain), to
develop ground water sources where availability of surface source is
scarce and also costly to provide.

4.3 SIDA (Swedish International Development Agency) gifted ten
rigs during 1980-81 to tackle the drought situation that prevailed in
the States of Bihar, Madhya Pradesh, Orissa, Rajasthan, UP. and
West Bengal.

44 Government of Australia gifted 2 rigs during 1980-81 to
tackle the drought situation in Rajasthan.

4.5 When asked whether these rigs are sufficient to achieve 4he
targets of water supply programme in terms of International Drinking
Water Supply and Sanitation Decade, it was stated that in order to
examine whether the rigs available are sufficient to achieve the targets
of water supply programme under the International Decade for water
supply and sanitation, a Committee was set up in 1982 to assess the
requirement of drilling rigs. Taking into consideration the availability

31
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of rigs then, the Committee assessed the requirement .of different types
of rigs in two phased periods indicated below: ~-

Total
Type 1983-85 1985-90 (1983-90)
DTH 100 mm (4") Diameter 91 20 111
DTH 150 mm (6”) Diameter 109 36 145
Direct Rotary 106 83 189
Reverse Rotary 13 16 29
Cable Tool 49 17 66
Combination 98 10 108

466 182 648

4.6 It has been stated in the national Master Plan, India prepared
in connection with International Drinking Water Supply and Sanita-
tion Decade 1981—90 that considering the present licensed production
capacity of different types of rigs in the country, most of the require-
ments can be met, However, there may be a need to import 54 DTH
(6"), 8 direct Rotary, 2 Cable Tool and 47 Combination rigs. In these
cases also, only certain crucial components and spares must be im-
ported thus making use of maximum number of suitable components
that are indigelmously available. The implementation can be effected
through UNICEF Assistance Programme or direct import by Govern-
ment of India, including bilateral donor programmes.
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4.8 The criterion for distribution of imported as well as indigen-
ous drilling rigs to various State Governments and Union Territories
is the type of geology where the rigs are to be deployed,the problem
to be tackled, the manpower/workshop facilitie® available with the
State etc. Experts (Master Drillers) from UNICEF examine the type
of rig to be deployed in the varied conditions of the State and prepare
specifications for the procurement of the same by the headquarters. In
the case of indigenous rigs, the State Governments procure the same
on their own and only in 1980-81 indigenous rigs were procured by
Government of India for the drought affected States and were distribut-
ed based on gravity of the problem that prevailed in those States.

4.9 When asked how optimum utilisation of rigs was easured by
the Central Government, the Ministry have stated in a written note
that the optimum utilisation of rigs purchased by the State Govern-
ments is being ensured by the State Governments thetnselves.

4.10 In the case of rigs made available by Government of India
to the State Governments under the UNICEF programme, the State
Governments are requested to make available the progress of the rig
utilisation to Government of India. The rigs received under the
UNICEF programme cover a period of nearly 15/16 years. The
rigs received prior to 1978 are known as first generation rigs and most
of them have outlived their operational life by now. The rigs received
later, known as “new generation rigs”, are being continuously operated
by the State Governments. The performance of these rigs depends
on many factors: hydrogeology of the operational area, movement of
the rigs between Operational sites (to provide at least one source of
water per village), the type of terrain traversed, logistic of spare parts
movement, service/workshop facilities available etc. In this direction
UNICEF extend their assistance in the continued supply of spare parts
and accessories. The drilling experts of UNICEF are stationed in
different regions of the country to extend necessary assistance in the
continuous operation of the rig in the varied geological formations and
to tadkle any field level technical difficulties, While making available
the rig to the State ‘Governments, the required drilling personnel are
also given necessary training in the operation and maintenance of the
rigs by UNICEF-and the rig manufacturer. The rig is also being ¢on-
tinuosly serviced by UNICEF for the continuous working.

4.11 When the Committee desired to know how the optimum
utilisation of rigs ipurchased by the State Governments or made avail-
able to them by the Central Govermment was ensured, the represen-
tative of the Ministry explained during evidence as under:—

“So far as rigs ane concerned we have got complete deta in
respect of the rigs made avaftable by UNICEF. The
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monitoring system is inbuilt and there is compilete moni-
toring and optimum utilisation of rigs. Certain norms are
inbuilt, namely, about 105 bores are done per rig per
year. Then it will depend on the type of rig, availability
of spare parts and the question of movement of the rigs.
These things are being monitored.”

4.12 National Master Plan further states that for proper operation
and upkeep of the maintenance of the rigs, State Governments should
establigh/improve the workshop facilities in this regard together with
the timely supply of spares and arrange training facilities for well
drillers.

4.13 It has been stated in the National Master Plan for India
prepared in connection with International Drinking Water Supply and
sanitation Decade 1981—90 that for proper operation and upkeep of
the maintenance of the rigs, State Governments should establish/im-
prove the workshop facilities in this regard together with the timely
supply of spares and arrange training facilities for drillers.

4.14 The Commnittee note that the total availahility of drilling rigs
in the country as om 10-9-85 was 886 out of which 550 had been
purchased by the State Governments themselves and the rest were made
available either by Internstional Agencies Mke UNICEF etc. or by
Governmwent of India. The Committee furthér note that 134 rigs
received from UNICEF prior to 1978 are known as “First generation
rigs” and most of them have outlived their operational life. 87 rigs
received subsequently which are known as “New Generation rigs” are
being continuously operated by the State Governments.

4.15 A Committee wag set up in 1982 to assess the total domand

chuim:tbatlhecounﬁy’;nquﬁunentsmldbe mostly from indi-
genonsmrcesbﬁmmechlrlpwouldslﬂlnqmtobew

4.16 The Commiitee recommend that timely action showld be
taken for the import of rigs which are presently not being manutactur-
ed in India with the help of UNICEF and other foreign agencies.

. le
their experts in providing necessary assistance in the procuremest of
rigs, their spare parts and for keeping the rigs operations! the Com-
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mittee cannot help sounding a note of caution that total dependence on
outside agencies cannot continue indefinitely. This might also affect
the morale and capability of Indian experts and technicians in the long
run, ..

4.18 The Committee are of the firm view that it is high time that
the Central Government provides necessary infrastructure in the coun-
try and encouragement for the indigenous production of all types of
rigs in India including highly sophisticated rigs. If necessary, local
technicians and engineers in this field should be sent for training
abroad. Simultaneously, a training programme should be devised and
implemented forthwith with the help of foreign experts to train our
own technicians and experts for the proper handling and maintenance
of drilling rigs. The Committee would like to be apprised of the
positive steps taken by the Central Government in this regard.

New DeLHI; ' KRISHAN DATT SULTANPURI,
1 April, 1986 Chairman,
11 Chaitra, 1908 (S) Committee on the Welfare of

Scheduled Castes and
A Scheduled Tribes.
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APPENDIX 1
(Vide Page 10)
Rural Water Supply
Froblem Villiages identified in 1972

State/UT

No. of
55"-«-

Meghalaya
Nagaland
Orisa

Puajab
Rajasthan
Sikkim

Tamil Nadu
Tripura .
Uttar Pradesh .
West Bengal .
A & N hiand .
Arunachal Pradesh
Chandigarh
Delhi .
D & N Haveli .
Goa Daman & Diu

.

6133
7619
35000

4180

8ase
1514
14080
9933
1100

B¢
4619

@7
4%0
8385

13478
12451

2450

45

241

X

7

159894




APPENDIX II

(Vide page 11)
Rural Water Supply Programme
Statewiss Detalls—Problem Villages
g. Name of State/UT . E{m No.bfefm m No. of
0. m m
1971 msu villages
census identified covered yet to b~
as on as on covered
1-4-80 1-4-B0 as on
. 1-4-80
1. Andhra Pradesh 27211 12269 4063 8026
2. Amam 21995 19234 3491 15743
3. Bibar 67566 39741 24547 15194
4. Gujarat . 18275 9036 3720 5318
5. Haryam . 6731 4600 1250 3440
6. Himachal Pradesh 16916 11137 3392 7815
7. Jaumu & Kashmir 6og 6218 1520 4698
8. XKamataka . 20026 20003 4547 15456
9. Kerala . . 1268 1164 6 1158
10. Madhya Pradesh 70883 44792 19848 24944
11. Maharashtra . 95778 14025 1090 19985
12. Manipur 1949 1280 68 112
13. Meghalaya 4583 9306 379 ag27
14. Nagaland . g6o 1045* 396 649
15. Orima . . 46902 27077 3461 29616
16. Punjab . 121888 3712, 1945 1767
17. Rajasthan 33305 24037 4234 196803
18. Sikkim . [ 1134 403°* 107 g6
19. Tamil Nadu 18735 7826 577 664
go. Tdpura . . . 4797 4737 1927 280
21. Ustar Pradesh . 112861 35506 7001 28505
22. West Bengal . . . 88074 30275 5092 28243
23. A & N Isdand . . 890 197 ¢ 178
24. wWrunachal Pradesh . 2973 2973 1233 1740
25. Chandigarh 26 . .. .
26. Delhi . 348 148 Ty %)
27. D & N Haveli . 72 . . ..
28. ‘Goa Daman & Diu . 409 173 107 £6
29. Lakshadweep 10 .. . .
go. Misoram . 229 229 15 g
g1. Pondicherry 383 145 27 118
Terav : 575936 324770 9386

*Increased due to regrouping of villages before gurvey.
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Appendix I1I1 .
(Vide Para 4 of Introduction)

Summary of Conclusions/Recommendations contained in the Report

No.

Refercice
tc paa Summary of Conclusi ons/Recommoendation
number in
the Report
2 3
1.16  The Committee note that the total investment made

1.17

1.18

by Central and State Governments on Water
Supply and sanitation during First to Fourth
Plans was of the order of 855 crores, over 65
per cent of which “was spent in urban areas.
During this period, the water supply programme
was not given a high enough priority in the
national planning process. During the Fifth
Plan the expenditure on water supply and sani-
tation sector rose to 1020 crores and during the
Sixth Plan the total investment in this sector fur-
ther increased to 3972.33 crores which is almost
four times the total investment during the Fifth
Plan.

The Committee regret to point out that the
Central Government have no information regard-
ing the specific schemes implemented by States/
Union Territories in this sector during First to
Fourth Five Year Plan periods since the subject
matter is the responsibility of the State Govern-
ment. Ag regards achievements made in this sec-
tor during this period, the Ministry have stated
that no data at national level is available with
them

The Committee feel surprised that in spite of the
fact that the Central investment in water supply
and sanitation sector has been increasing tremen-
dously plan after plan. the Central Government




3

1.19

1.20

1.21

are still taking shelter under the plea that imple-
mentation of schemes in this sector is the responsi-
bility of the State Governments.

When large amounts of Central funds are
invested in States and Union territories, it is in-
cumbent upon the Cgntral Government to oversee
the spending of these funds in the best interest of
the public atlarge and watch progress and achie-
vements under the various shemes and program-
mes, especially those which are sponsored by the
Central Government. This is a fundamenta] princi-
ple of financial accountability. Accordingly, the
basic information and data should be obtained
from the State/Union Territory Government by the
concerned Department of the Central Government.
The Committee, therefore recommend that there
should be an effective monitoring Cell at the Cen-
tral level which should keep a close watch on the
implementation of water supply schemes in all
States/Union Territories. The Cell should also
maintain important statistical data regarding the
targets fixed and actual achievements made in this
sector in States/Union Territories.

The total investment in this sector both of States
and Central Plans during the Seventh Plan period
would be of the order of Rupees 6522.47 crores.

The Committee trust that the Central Govern-
ment will closely watch the progress in this sector
in the coming years particularly in the rural areas
where maijority of the Scheduled Castes. Scheduled
Tribes and other weaker sectiops reside and would
refrain from putting forward the excuse that “full
resnoncibilitv for imnlementation of drinking water
<unolv <chemes entirelv  rests with the States and
the Union Territories.”



1.22

2.43

2.44

The Committee feel that the Central Government
is definitely answerable to the people as to why
safe drinking water is not available in all towns
and villages even 38 years after independence,

During the Fourth Plan, the Central Government
came to the conclusion that Rural Water Supply
Schemes were not being implemented properly by
the State Governments/Union Territory Adminis-
trations and as such the Central Government deci-
ded to ask the various State Governments to
identify the villages which had difficulty i® meet-
ing their water supply needs. The Central Gov-
ernment provided assistance to the States for the
special investigation divisions to carry out the
survey during the Fourth Plan. As a result of
this survey the various State Governments had
identified about 1.53 lakh villages as problem
villages in 1972. Subsequently many State Gov-
ernments stated that the identification done in
1972 was not complete and therefore more prob-
lem villages had been identified. At the beginn-
ing of the Sixth Plan. in 1980. the various State
Governments had indicated the total identified
problem villages as 3.24.770 of which they had
shown a coverage of 93,986, thus leaving a balance
of 2.30,784 problem villages at the commence-
ment of the Sixth Plan.

The Committee were informed during evidence
that the criterion for identification of problem
villages fixed initially during the Fourth Plin has
since been changed and under the new criterion
more villages came within the definition of the
“problem village”™ as the distance of 1.6 kilometres
fixed originally for the water sipply source has
been brought down to 0.5 kilometre at present.
In view of this shift in the criterion of identifving
problem villages. some of the non-nroblem villa-
ges have been declared a< nrablem ones. The
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1.

2.45

2.46

survey of problem villages as on 1-4-1985 would
indicate the number of problem villages in accor-
dance with the new definition. The fresh data
according to the new criterion would be-available
to the Ministry by the end of March, 1986. The
survey as on 1-4-1985 would also indicate the
Scheduled Caste and Scheduled Tribe hamlets
separately.

The Committee note that the concept of minimum
need programme was introduced in the Fifth
Plan (1974-79). The basic idea was to provide
minimum basic facilities to the rural population
including safe drinking water. The states were
given guidelines for implementing rural water
supply programme and were requested to extend
the water supply facilities under the MNP to the
already identified problem villages.

In order to accelerate the progress\of provision
of water supply in problem villages the Central
Government had introduced a scheme called Ac-
celerated Rural Water Supply Programme in
1972-73 under which 100 per cent grant was given
to the States/Union Territories. This scheme,
however, was discontinued in the Fifth Plan in
view of the fact that Rural Water Supply was one
of the items under the minimum needs program-
me to be implemented by the States in the State
Sector. However, the Central Government realis-
ed later during the Fifth Plan itself that the rates
were not following the guidelines strictly and
were not conceatrating on Rural Water Supply

- Schemes under MNT. Government of India,

therefore. reintroduced Accelerated Rural Water
Supply Programme in the year 1977-78 and de-
tailed guidelines were issued to the States.
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2.48

249

lhe Commitiee are at a loss to understand why
e Centrar Government suddenly discontinued
the Accelerated Rural Water Supply Programme
atter introducing it in 1972-73. The Ceatral
Government should have watched the progress of
the scheme for the full duration of a plan period
before taking any hasty step to discontinue the
scheme on the ground that Rural Water Supply
was to be implemented under MNP in the State
Sector.

The Committee have been informed that in order
to give necessary priority .in, the implementation of
Rural Water Supply Programme, in the conference
of the Ministers held in 1982 and again in 1983
it was resolved that in covering problem villages
priority should be,given to the Scheduled Castes/
Scheduled Tribes population. It was also resolv-
ed that whenever a water source is provided in a
village it should be located in the Scheduled
Caste/Scheduled Tribe areas provided it is techni-
cally and logistically not impossible to do so. The
Committee have been further informed that be-
cause of the priority given to the Rural Water
Supply under 20-Point Programme the Central
Government had provided additional grant under
ARP to the States/Union Territories during the
6th plan period. In order to improve the imple-
mentation of the Rural Water Supply Scheme in
1983-84 additional grants were given to the States
under ARP and MNP to the extent of Rs. 116.11
provided under the ARP for the Sixth Plan, the
crores. Though initially Rs. 600 crores had been
rcleases to the States/Union Territories under
Accelerated Rnral Water Supply Programme and
the new incentive programme had been of the
order of Rs. 919 crores,
The data furnished to the Committee regarding
coverage of rural population during the year
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16.

2.50

2.51

1980-81 to 1983-84 reveais that the coverage ot

Scheduled Caste populauon during these 3 years
ranged between 15 10 16.5 per cent of the total
rural population. As regards coverage of Sche-
duled Tribe population the Committee note that
the percentage was 10.55 in 1981-82 which came
‘down to 8.31 in 1982-83 and was further reduced
to 7.46 in 1983-84. These figures clearly indi-
cate that as far as the coverage of Scheduled Tribe
population is concerned. the progress has not been
encouraging. Instead of the percentage going up
it has been going down. The Committee would
like the Central Goverament to examine this
matter as to why the coverage of tribal population
has a downward trend and they should take up the
matter for detailed examination with the tribal
majority States.

‘The Committee have been informed that the

coverage of rural population at the beginning of
the Seventh Plan is estimated at 53.2 per cent.
Department of Rural Development have stated
that 100 per cent of the rural population is also
expected to be covered with water supply facilities
by March, 1991 according to the target fixed under
the International Drinking Water Supply and
Sanitation Decade which commenced in India on

1-4-1981. The representative of the Ministry,
however, admitted during evidence that with the
present resources available it may not be possible
to achieve 100 per cent coverage of the rural
population by 1990-91 because of the constraints
of resources. - Within the parametres of the finan-
cla] constraints only 73 per cent of the rural popu-
lation is expected to be covered by the end of
1990-91.

The Committee are at a loss to understand why
the Central Government have fixed unrealistic
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2.52

targets under the International Drinking Wates

Supply and Sanitation Decade as the constraint of
resources for the water supply sector is not a new
phenomenon and Government of India should have
made a realistic assessment of the availability of
funds for the water supply sector for the period
of the decade, The Comnmniittee, therefore, recom-
mend that the achigvements of the International
Drinking Water Supply and Sanitation Decade
should be assessed immediately and realistic tar-
gets should be fixed which can be achieved accor-
ding to the present availability of funds, It is un-
fair to mislead the people by fixing inflated targets
which are incapable of being achieved,

The Committee note that no assessment regarding
Scheduled Caste villages where problem of drink-
ing water is acute on account of the practice of
untouchability even though water sources are phy-
sically available has been made and the Ministry
have no information on the subject. The Commit-
tee find that a Working Group for the formulation
of the strategy and priorities for the development
of Scheduled Castes/Scheduled Tribes and weaker
sections of Socicty for the period 1980—85 was
constituted by the Planning: Commission in July,
1980. The Working Group Report submitted in
September, 1980 dealt with various problemg re-
lating to Scheduled Castes and Scheduled Tribes.
The working group made specific recommenda-
tions regarding collection of basic data regarding
number of villages in the State, number of villages
having facilities of drinking water, number of
Scheduled Caste localities with drinking water fa-
cilities and details of villages which have a drink-
ing water source but where the harijan locality is
without drinking water facilities. The working
group felt that after the collection of such data
the precise programme for providing drinking wa-
ter to the Scheduled Castes must immediately be
drawn up.

. e - - e > —— b e ¢ ettt i,
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2.53

2.54

The Committee are surprised to note that no
serious action was taken on the recommendations
of the Working Group and till today complete
data as suggested by the Working Group is not
available with the Ministry, During evidence, the
representative of the Department of Rural Deve-
lopment stated that they had issued a circular in
1981 in response to the suggestions made in the
report of the working group but further action
could only be taken when complete information
was received from the States|Union Territories.

As regards water supply programme in tribal
arcas, the Committee were informed that in -all
States where tribal sub-plan is applicable the State
Governments are implementing the water supply
programme under the minimum needs programme
Funds under MNP are earmarked to be spent in
such areas. Since such earmarking of funds has
been done only in the State sector full details of
the schemes implemented to benefit the tribal
population are not available with: the Ministry.

The Committee are not able to reconcile with the
attitude of the Central Government in dealing
with the Water Supply problems of Scheduled
Castes Scheduled Tribes, It is needlcss to point
out that there is heavy investment of Central funds
for water supply programme and during the Sixth
Plan itself the releases to the States/Union Terri-
tories under Accelerated Rural Water Supply Pro-
gramme and the new incentive progratame had
been of the order of Rs. 919 crores. The Com-
mittee need hardly stress that the responsibility of
the Centra] Government does not end simply by
releasing funds to the States|Union Territories.
The Central Government must take full responsi-
bility to ensure that a reasonable share of the cen-
tral funds given to the States and Union Ternto-
ries is actually spent for providing safc d
water to Schedued Castes and %heduled )

e m——————ia mme e - e e
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Even in accordance with principle of financial ac-
countability, it is the duty of Central Government
to monitor the programmes financed by Central
funds, It is a matter of great concern that the
recommendations made by the Working Group in
its report (1980) have not been implemented so
far and the Department of Rural Development is
still not having a clear picture about the actual
coverage of Scheduled Caste and Screduled Tribe
villages in various parts of the country,

The Committee trust that the Central Government
will take up this matter more seriously and obtain
complete data regarding coverage of Scheduled
Caste and Scheduled Tribe villages from all the
States/Union Territories so that the implementa-
tion of water supply schemes during the Seventh
Plan period can be done more realistically.

The Committee would also like to point out that
the incidence of water-borne diseases is higher in
rural areas because of the non-availability of pro-
tected water supply. Especially vulnerable are the
weaker sectiong of the society such as Scheduled
Castes and Scheduled Tribes who live in unhy-
gienic conditions, In view of this it is al] the more
important that exact data on the extent of this pro-
blem in Scheduled Caste localities and tribal areas
is collected at the earliest for taking nccessary re-
medial measures.

The Committee note that the outlay provided
in the Sixth Plan for rural water supply was
Rs. 2007.11 crores comprising of Rs. 1407.11
crores under the State Sector Minimum Needs
Trogramme and Rs. 600 croreg under the cen-
trally sponsored Accelerated Rural Water Supply
Programme. The Centra] Government also an-
rounced a new programme under Rura! Water
Supply in 1983-84 under which additionaj grants
were given to the states based on performance
under the normal rural water supply programme
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to the extent of Rs. 116.11 crores. Though
initially only Rs. 600 crores had been provided
by the Central Government under the ARP for
the Sixth Plan, the actual releases to States/{Union
territories under Acoelerated Rural Water Supply
Programme and new incentive programme has
been of the order of Rs. 919 crores.

Till 1977-78 most of the monitoring of the
implementation of the water supply schemes was
carried out by the States and the physical and
financia] progress achieved were only reflected in
the Annual Plan/Five Year Plan Documents
which the States submitted to the Planning Com-
mission. These documents used to be the only
scurce for information on the physical and finan-
cial progress. With the reintroduction of the Ac-
celerated Rural Project in 1977-78, the Central
Government started releasing funds for schemes to
be implemented in the identified problem villages.
In order to gear up the monitoring system the
States were requested to furnish information on
the progress both in physical and financial terms
on a quarterly basis, In order to evaluate and
analysc these quarterly reports the Central Public
Health and Environment Engineering Organisa-
tion (OPHEEO) was strengthened with a small
monitoring cell having a staff of about seven
including a Deputy Adviser. The Central Public
Health and Environment Engineering Organisa-
tion is the Technical Wing of the Ministry of
Urban Development responsible for scrutiny and
clearing of schemes under Accelerated Rural
Project. The Committee find that it is a small
organisation with onlv 23 technical officers and
it can hardly do justice to monitor and entire
programme under the Water Supplv and Sanita-
tion sector in the countrv. As-a matter of fact
the entire monitoring of the implementation of
the Rural Water Supplv Scheme is done at the
Centrai lcvel in Delhi bv obtammg repom from
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' the State Govermnents as well as on the basis of
utilisation certificates received from she Accoun-
tant Generals or other financial authorities of the
States and Union Territories.

24 3.16 In view of the fact that the Central Govern-
' " ment is providing large sums of money to the
State Governments/Union Territory Administra-
tions for the Rural Water Supply Programme it
is incumbent on the Central Government to exer-
cise effective control on spending of funds. For
this purpase, a strong monitoring agency is re-
quired. The Commitice, therefore, urge upon
the Govermnent to strengthen the Central Public
Health and Environment Engineering Organisa-
tion so that officers from this organisation can
undertake field inspections to properly assess the
implementation of the various programmes and
evaluate the actual benefits accrued to the people
living in the rural areas. It is needless to point
out that majority of the Scheduled Caste, Sche-
duled Tribes and other weaker sections are living
in the rural areas and it is necessary to streng-
.then the monitoring system in order to ensure
that the Rural Water Supply schemes are proper-
ly implemented in the rural areas. The present
system of evaluating and analysing the quarterly
reports submitted by the State Governments as
well as the utilisation of certificates reccived from
the financial authorities while sitting in Delhi
does not appear to be adequate and satisfactory.

25 317 The Committee fully agree with the observa-
tions made in the Seventh Plan Documents that
it is important that the State Governments who
are the implementing agencies for water supply
and sanitation programme should pay attention
to the organisation sand administrative structures
at various levels, in order to utilise the funds more
efficiently and productively. The monitoring and
evaluation systems need to be made more efficient
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- and effective .at the Central, State and District

levels,

The Committee trusy that the Government of
India will take suitable steps in this direction.

“The ‘Comnmittee aré hdppy to- note that the
assistancé rendered - by ~'World Bank, bilateral
agencies and UNICEF has provided additional
resources to the “States for implementing the
projects of Drinking’ Watér Supply in rural areas.

“The Committee were informed during evidence

that appraisal machinery in the case of external
agencies is better and the utilisation of equip-

‘ments like drills and handpumps is not only

monitored by the Government of India but also
by the donor agencies. In many instances the
donor agencies also engage additional experts
who are stationed in the project areas to oversee
the fimplementation of the programmes. The
Committee hope all this will bring about the
desired results.’ o

The Committee nced hardly stress that the
primary responsibility of monitoring the imple-
mentation of those programmes should rest on
the Central Government and there should be a
system of regular and frequent visits of techmical
experts to the States and Urban Territories for
carrying out field inspections to assess the prog-
ress of water supply programmes. The Commit-
tee feel that bycintroducing the system of regular

~ field inspections by technical experts better results

could be achieved in the implementation of Rural
Water Supply Schemes. )
The Committée also recommend that while

preparing new water supply shemes for which
assistance is sought from World Bank, Bilateral
agencies and UNICEF highest priority shquld
be accorded to the backward areas with a view
to improve water supply facilities for Scheduled
Castes, Scheduled Tribes and other weaker sec-
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tions, The Committee trust that the Central
Government will issue suitable instructiong in
this regard.

The Commitice note that the total availability
of drilling rigs in the country as on 10-9-85 was
886 out of which 550 had been purchased by the
State Governmeats themselves and the rest were
made available cither by International Agencies
like UNICEF etc. or by Government of India.
The Committee further note that 134 rigs receiv-
ed from UNICEF prior to 1978 are known as
“First generation rigs” and most of them have
outlived their operationa] life. 87 rigs received
subsequently which are known as “New Genera-
tion rigs” are being continuously operated by the
State Governments.

A Committee was set up in 1982 o assess the
total demand of vanous types of rigs in the coun-
try during the period 1983—90 to achieve the
targets of International Drinking Water Supply
and Sanitation Decade. That Committee, after
taking into account the availability of rigs 'in the
country, had assessed that 648 additional
would be necded for the period 1983—90. It
also came to the conclusion that the country’s
requirements could be met mostly from indigen-
ous sources but some special rigs would still
require to be imported.

The Committee recommend that timely action
should be taken for the import of rigs which are
prescatly not being manufactured in India with
the help of UNICEF and other foreign agencies.

While the Committee do appreciate the role of
UNICEF and their experts in providing neccessary
assistance in the procurement of rigs, their spare
purtsmﬂforkeepmgmengsopcranonal. the
Committee cannot help sounding a note of cau-
tion that total dependcnoe on outside agenmes
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cannot continue indeiinicly, This might also

regard,
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affect the morale and capability of Indiag experts
and technicians in the long run.

The Committec are of the firm view that it is
high time that the Central Government provides
neccssary infrastructure in the country and en-
couragement for the indigenous production of all
types of rigs in India indulging highly ~sophisti-
cated rigs. If neccssary, local technicians and
engineers in this field should be sent for training
abroad. Simultancously, a training progiamme
should be devised and implemented forthwith
with the help of foreign experts to train our own
technicians and experts for the proper handling
and maintenance of drilling rigs. The Commit-
tee would like to be apprised of the positive
steps taken by the Central Government in this
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